FORM A

Public Announcement
| Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016}
FOR THE ATTENTION OF THE CREDITORS OF MUNDARA ESTATE DEVELOPERS

LIMITED
Relevant Particulars
1. |Name of corporate debtor MUNDARA ESTATE DEVELOPERS LIMITED
2. | Date of incorporation of corporate debtor 11t January, 2011
3. | Authority under which corporate debtor is Registrar Of Companies, Mumbai -
incorporated / registered Maharashtra
4. | Corporate Identity Number / Limited Liability U70102MH2011PLC212152
[dentification Number of corporate debtor
5. |Address of the registered office and principal office |7B 11 Happy Home CHS Ltd CTS 1195 168
(if any) of corporate debtor Ramkr, Nehru Road, Ville Parle Bast
Mumbai — 400057,
6. |Insolvency commencement date in respect of 12" January, 2023 (Copy of order uploaded on
corporate debtor 13* January, 2023)
7. |Estimated date of closure of insolvency resolution |10t J uly, 2023
process
'8. |Name and registration number of the insolvency Mr. Pinakin Surendra Shah
professional acting as interim IBBI/TPA-002/TP-N00106/2017-18/10248
resolution professional
9. |Address and e-mail of the interim resolution Address: A/201 Siddhi Vinayak Towers,
professional, as registered with the Board B/h DCP Office, Next to Kataria House, off
S.G.Highway, Makaraba, Ahmedabad-380051,
Gujarat.
Email: pinakincs@yahoo.com
10. | Address and e-mail to be used for correspondence  |Address: A/201 Siddhi vinayak Towers,
with the interim resolution B/h DCP Office,
professional Next to Kataria House, off S.G.Highway,
Makaraba, Ahmedabad-380051, Gujarat.
Email: cirp.medl@gmail.com
11. | Last date for submission of claims 25t January, 2023
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21,
ascertained by the interim resolution professional
13. | Names of Insolvency Professionals identified to act | Not Applicable
as Authorised Representative of creditors in a class
(Three names for each class)
'14. | (a) Relevant Forms and Web link:
(b) Details of authorized representatives https://ibbi.gov.in/home/download
are available at: Physical Address: Not Applicable




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process against the Mundara Estate
Developers Limited on 12th January, 2023 (Copy of order uploaded on 13t January, 2023).

The creditors of Mundara Estate Developers Limited are hereby called upon to submit their
claims with proof on or before 25th January, 2023 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their proof of claims by electronic means only. The
operational creditors, including workmen and employees, may submit the proof of claims by
in person, by post or electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA

Submission of false or misleading proofs of claim shall attract penalties.

.
Nhhes JU
. Pinakin Surend¥

rim Resolution Professional
undara Estate Developers Limited

Date: 17/01/2023
Place: Mumbai
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| 1 PUBLIC NOTICE FOR AUCTION OF GOLD
[0 IDBI BANK ORANAMENTS

CIN: L65190MH2004GOI148838
Offers are invited for the public auction of the gold ornaments, pledged in favour of the Bank, for the purpose of recovering the
dues owed by the Borrower(s) to the Bank, as detailed below. The auction will be conducted at 4.00 P.M onwards in the Bank's
premises at Mira Road Branch on 20.01.2023 .

Sr.| Account No. |Name of the Borrower Description of gold |Gross weight | EMD Reserve
No. & Address ornaments pledged| in Grms. in Rs price in Rs.
1 |1343671100006859| AMRISH HARISH TANK 1 chain, 196.020 1,00,000.00 | 7,50,000.00
C/901 Swarna Kanakiya Layout| 3 Necklace,
Mira Road East 3 Locket, 10 Ear wear

The auction shall be subject to the terms and conditions of the sale stipulated by the Bank, a copy of which shall be displayed in the
notice board of IDBIBank MiraRoad Branch from 16.01.2023 To 19.01.2023 and interested parties may refer the same Abidder
participating in the auction shall be deemed to have full knowledge of the aforesaid terms and conditions of sale. Last date of submission
ofthe Bid is 19.01.2023

Place: Mumbai

SD/-
Date :16.01.2023 Authorized Officer IDBI Bank, Mira Road Branch

P O M KARA OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED
ﬁ Corporate Office: C/515, Kanakia Zillion, Junction of LBS Road and CST Road BKC Annexe,
ASSETS RECONSTRUCTION Pvt. Ltd. Naar Equinox, Kurla (West), Mumbai 400070. Tel.: 022-26544000/ 8097998596.

[Appendix - IV-A] [See proviso to rule 8 (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with proviso to Rule 8 (6) and 9(1) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower/Co-borrower/Guarantors Mr. Sharad Ramchandra Mhatre, Mrs.
Sujatha Sharad Mhatre, Dr. Sanjiv Waman Walanj and Dr. Aparna Sanjiv Walanj that the below described immovable properties
mortgaged/charged to the Secured Creditor, the symbolic possession of which has been taken by the Authorised Officer of the Omkara Assets
Reconstruction Private Limited, Secured Creditor, will be sold on "As is where is", "As is what is", and "Whatever there is" and “without recourse” basis
on 07.02.2023 at 11.00 am (last date and time for submission of bids is 06.02.2023 by 4.00 PM), for recovery of Rs.4,39,90,420/- (Rupees Four Crore
Thirty Nine Lakhs Ninety Thousand Four Hundred Twenty Only) as on 11.06.2019 Plus Interest and Expenses w.e.f. 12.06.2019 due to the
OmkaraAssets Reconstruction Private Limited, Secured Creditor from above mentioned Borrower/Co-borrower/Guarantors.

The Omkara Assets Reconstruction Private Limited (acting in its capacity as Trustee of Omkara PS 09/2019-20 Trust) has acquired entire outstanding
debts lying against above said Borrower/Co-borrower/Guarantors vide Assignment Agreement dated 14.08.2019 along with underlying security from
Edelweiss Housing Finance Limited.

The description of the Inmovable Properties, reserve price and the earnest money deposit and known encumbrances (if any) are as under:

Description of Property Reserve Price EMD
All that peace and parcel of NA Land admeasuring 16140 sq. mt. and structure standing thereon, Rs. Rs.
admeasuring 4175 sq. ft. consisting of (i) Petrol Pump admeasuring 1800 sq. ft. (ii) Hotel, admeasuring 5,60,50,000/- 56,05,000/-
1500 sq. ft. (iii) Garage, admeasuring 875 sq.ft & Pan Shop (including area already acquired by the (Rupees Five (Rupees Fifty
various authorities), Tyre Godown, Labour Quarters, Residential Block, ATM Space, Office Space, etc. Crore Six Lakhs
at Survey No.16/2/3 part, Survey No.16/2/2 and Survey No.16/2/1 at Village Arjanali. Mumbai Nashik Sixty Lakhs Five Thousand
Highway, Near Padgha Toll Naka, Padgha, Taluka Bhiwandi, District Thane, bounded as follows: Fifty Thousand Only)
East: Agriculture Land, West: Mumbai Nashik Highway, North: Agriculture Land, South: Open Plot. Only)

Date of E- Auction 07.02.2023 between 11.00 am to 12.00 pm

Minimum Bid Increment Amount Rs. 2,00,000/- (Rupees Two Lakh only)

Last date and time for submission of bid letter of

participation/KYC Document/Proof of EMD: 06.02.2023 by 4:00 pm

Known Liabilities Not Known

This Publication is also a Fifteen Days' notice to the Borrowers/Co-borrower/Guarantors under Rule 8(6) and 9(1) of the Security Interest
(Enforcement) Rules, 2002.

For detailed terms and conditions of the sale please refer to the link provided in secured creditor website i.e. http://omkaraarc.com/auction.php.
Bidder may also visit the website http:/www.bankeauction.com or contact service provider M/s. C1 India Pvt. Ltd", Tel. Helpline: +91-
7291981124/25/26, Helpline E-mail ID: support@bankeauctions.com, Mr. Haresh Gowda, Mobile : 95945 97555 E mail
hareesh.gowda@c1india.com.

Sd/- Authorized Officer, Omkara Assets Reconstruction Pvt Ltd.
(Acting in its capacity as a Trustee of Omkara PS 09/2019-20 Trust)

Date: 17.01.2023
Place: Mumbai

[(X) State Bank of India

Branch-SARB Thane (11697):- 1st Floor, Kerom, Plot No 112, Circle Road No 22,Wagle Industrial Estate,
Thane (West)400604 E- mail ID of Branch : sbi.11697@sbi.co.in, Landline No. (Office):- 022-25806861

E-AUCTION SALE NOTICE

SALE OF MOVABLE & IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.

The undersigned as Authorized Officer of State Bank of India has taken over possession of the following properties u/s 13(4) of
the SARFAESI Act. Public at large is informed that e-Auction (under SARFAESI Act, 2002) of the charged property/ies in the
below mentioned account for realisation of Bank’s dues will be held on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER
THERE IS BASIS” 0n 27.02.2023 and on the terms and conditions specified hereunder.

Name Of Borrower(s) Name of Guarantor(s) Outstanding Dues for Recovery of which Property/ies is/are Being Sold

M/S Amit Agro
Proprietor : Mrs. Rani
Bhairavnath Thite

Mrs. Rani Bhairavnath
Thite

Rs.8,32,53,154/- (Rupees Eight Crore Thirty Two Lakh Fifty Three
Thousand One Hundred Fifty Four Only) as on 05.04.2021 Plus future
interest at the contractual rate on the aforesaid amount and incidental
expenses, costs, charges etc. as per Demand notice dated-06.04.2021

Property no- 1. All piece and parcel of land and construction thereon known as Plot No.A-40 in the Nardana Industrial Area,
with the village limits of Babhale and outside the limit of Shindkheda Muncipal Council Taluka and Registration Sub-District
Dhule containing by Admeasuring Plot area-4750 Sq. Mtrs.

Reserve Price: Rs.95,00,000/- EMD:Rs.9,50,000/- Possession Status: - (Physical) Bid Increment Amt. : Rs. 10,000/-

Property no- 2. Animal/Cattle feed processing plant (Rathore Agrotech Make) at M/s Amit Agro, Situated at — Plot No.A-40 in
the Nardana Industrial Area, with the village limits of Babhale and outside the limit of Shindkheda Muncipal Council Taluka and
Registration Sub-District Dhule (Under Physical Possession).

Reserve Price: Rs.9,00,000/- EMD:Rs.90,000/- Possession Status: - (Physical) Bid Increment Amt. : Rs. 10,000/-
(Note- Any person who intends to bid for property No.1 shall mandatorily bid for property No.2 as well.

Date and time for submission of request letter of participation / KYC Documents/ Proof of EMD etc. (Property no:1 &2 -on
orbefore 26.02.2023, upto5.00p.m.

Date & Time of e-Auction = Property no: 1 & 2 -Date: 27.02.2023 Time:- From 11.00 AM TO TO 3:00 PM with unlimited
extensions of 10 Minutes each.

Date & Time of inspection of the properties: Property no: 1 &2 -Date :20.02.2023 from 2.00 P.M. t0 5.00 P.M
(Contact = Mr. Pranesh Thakur, Mob-7087438999 & Mr. Bharat Moon, Mob-9221919963)

EMD to be transferred /deposited by bidder in his /her/their own wallet provided by M/s MSTC Ltd. On

https://www.mstceommerce.com/auctionhome/ibapi/index.jsp by means of NEFT

Terms and conditions of the e-auction are as under: The auction will be conducted through Bank’s approved service M/s MSTC

Ltd at their web portal https://www.mstcecommerce.com.

To the best of knowledge and information of Authorised officer, there is no encumbrance on the property. However the intending

bidders should make their own independent inquiries regarding encumbrances, title of property put on auction and claims/

rights affecting the property prior to submitting their bid. In this regard, e-auction advertisement does not constitute and will not

be deemed to constitute any commitment or any representation of the Bank.

The successful purchasers / bidders are required to deposit remaining amount either through NEFT in the Account No

31049575155, SBI, SARB, Thane Payment Account (Unit Name), IFSC Code: SBIN0061707 or by way of demand draft drawn in

favour of State Bank of India A/c (unit name), SARB THANE,11697 (Name of the Branch) drawn on any Nationalized or

Scheduled Bank.

For detail terms and conditions of the sale ,please refer to the link provided in state Bank Of India ,the Secured Creditors

Website 1. https://www.mstcecommerce.com/auctionhome/ibapi/index.jsp 2. http://www.sbi.co.in

Mr. Pranesh Thakur, Authorized officer, Mob. No. 7087438999 and Enquiry Mr. Bharat Moon, Gity Case Officer, Mob. 9221919963.
Sd/-

Authorized Officer,
State Bank of India

Date:- 16.01.2023
Place:- Thane

PUBLIC NOTICE

Notice is hereby given to the General Public at large
that my client Mr. Shaikh Abrar Ahmed Hamidulla
is in absolute use, occupation and actual physical
possession of Flat No.1001 and 1008, on the 10th
floor, admeasuring 900 sq. ft. Built - up area, in the
Building known as "Aafiyah Heights" situated at
Dimtimkar Road, Nagpada, Mumbai Central,
Mumbai - 400 008, (hereinafter referred to as the
'said property') more particularly described in the
SCHEDULE hereunder written, who have by virtue
of registered Agreement dated 28/11/2022, registered
before the office of Joint Sub-Registrar of Assurances
at Mumbai - 5, under Registration Serial No.16110 /
2022 dated 29/11/2022, and my client Mr. Shaikh
Abrar Ahmed Hamidulla has paid an amount of
Rs.50,00,000- (Rupees Fifty Lakhs Only) to the
Owners Mr. Shaikh Iftekhar Mukhtar Ahmed
and Mrs. Ayesha Khatoon Iftekhar Ahmed and
my client thereby have a charge or lien on the said
property in respect of the aforesaid amount. And
my client Mr. Shaikh Abrar Ahmed Hamidulla
is in absolute use, occupation and actual physical
possession of the said property.
SCHEDULE ABOVE REFERRED TO:
Flat No.1001 and 1008, on the 10th floor, admeasuring
900 sq. ft. Built - up area, in the Building known as
"Aafiyah Heights" situated at Dimtimkar Road,
Nagpada, Mumbai Central, Mumbai-400008, situated
and standing on all that piece and parcel of land or
ground lying being situate at Byculla Division, within
the limits of Municipal Corporation of Greater Mumbai
and in the Registration District and Sub - District of
Mumbai City. Sd/-
Adv. Mohd Adil Kapadia
(Advocate High Court, Bombay)
Akash Ganga Tower, Laxmi Park, Opp.
Swagat Tower, Naya Nagar,
Mira Road (East),Thane - 401 107
Place : Mumbai Date : 17.01.2023

DEUTSCHE BANK AG

Appendix IV [Rule 8 (1)] POSSESSION NOTICE
Whereas, the undersigned being the authorized officer of the Deutsche Bank under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of powers conferred under Section 13(12) read with rule 9 of the
Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 28th October,
2021 calling upon the borrower Dilip Digambar Kaduskar / Jayshree Dilip Kaduskar /
Harish Dilip Kaduskar / Jayshree Batteries Private Limited to repay the amount
mentioned in the notice being Rs.1,35,41,083.73 (Rupees One Crore Thirty Five Lakhs
Forty One Thousand Eighty three and Seventy Three Paisa Only) within 60 days from
the date of receipt of the said notice. The borrower having failed to repay the amount, notice
is hereby given to the borrower and the public in general that the undersigned has taken
possession of the property described herein below in exercise of the powers conferred on
him/her under Section 13(4) of the said act read with rule 9 of the said act on this 12th day
of January of the year 2023.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Deutsche
Bank for an amount of Rs.1,35,41,083.73/- (Rupees One Crore Thirty Five Lakhs Forty
One Thousand Eighty three and Seventy Three Paisa Only) and interest thereon.

Description of the Inmovable Property

All that part and parcel of the property consisting Flat No. 1, 1st Floor Sitaram Apts Cts No.
410 Somwar Peth, Pune 411001, built up area 1635 sq ft.

Date: 17.01.2023 Ritesh Madhukar Patil - Authorized Officer
Place: Pune Deutsche Bank A.G.

EXH. 113
REGD.A/D/DASTI/AFFIXATION/BEAT OF DRUM &
PUBLICATION/NOTICE BOARD OF DRT
OFFICE OF THE RECOVERY OFFICER-I
DEBTS RECOVERY TRIBUNAL-Il, MUMBAI
MTNL Bhavan, 3rd Floor, Colaba Market, Colaba, Mumbai.
R.P. No. 240/2009 DATED: 12.01.2023
CORRIGENDUM TO PUBLIC NOTICE DATED 29.11.2022 PUBLISHED ON

03.12.2022 IN FREE PRESS JOURNAL IN ENGLISH AND NAVSHAKTI IN
MARATHI, OF SALE PROCLAMATION FOR SALE DATED 29.11.2022.

Central Bank of India, Khodadad Circle, Br
V/s

]...Certificate Holders

Mr. Kailash Swami & Ors ]... Certificate Debtors
The public notice for sale which is scheduled to be held on 16.01.2023 and
published on 03.12.2022 stands amended as follows:-
"Sale scheduled to be held on 16.01.2023 is hereby postponed to 03.02.2023.
Date of Inspection and submission of bids are 27.01.23 and 31.01.2023
respectively"
The rest of contents of Public Notice dated 29.11.2022, published on
03.12.2022 for sale remains unchanged save and except to the extent stated
herein above.
Given under my hand and seal on this 12"day of January, 2023.

S.K. Sharma

@ Recovery Officer DRT-Il, Mumbai

Sd/-

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
M DARA ESTATE DEVELOPERS ED

RELEVANT PARTICULARS

1. | Name of corporate debtor MUNDARA ESTATE DEVELOPERS LIMITED

2. | Date of incorporation of corporate debtor 11" January, 2011

TAKE NOTICE THAT under the instructions
of my clients, | am investigating the
ownership, right, title and interest of
Mrs. Usha Prakash Gulani in respect of
Flat No. 201 and 202 and Mr. Naresh
Prakash Gulani in respect of Flat No. 203
on the 2nd Floor of the building known as
Ram Sita Prakalp Co-operative Housing
Society Limited along with 1 (one) open
car parking space situated at 14" A
Road, Ahimsa Marg, Khar (West),
Mumbai - 400052 more particularly
described in the schedule written hereunder,
free from all encumbrances. | am informed
that aforesaid Flat No. 202 originally
belonged to Mr. Prakash Chellaram Gulani
who has expired intestate on 10th October,
2007 leaving behind (1) Mrs. Usha Prakash
Gulani (Wife), (2) Mr. Naresh Prakash
Gulani (Son), (3) Ms. Namrata Prakash
Gulani (Daughter) & (4) Ms. Neetu
Prakash Gulani (Daughter), as his only
legal heirs and further his abovenamed
children are in the process of executing and
registering a Release Deed in respect of
Flat No. 202 in favour of their mother
Mrs. Usha Prakash Gulani. Further the
said Flat No. 202 has been transferred in
name of Mrs. Usha Prakash Gulani as a
Nominee.
Any person/s having any claim or right, title
or interest whatsoever in respect of the said
properties more particularly described in the
schedule written hereunder should send
their claim and/or objection in writing to the
undersigned with documentary evidence in
support thereof (and not otherwise) within
14 (fourteen) days of publication of this
Notice, failing which, claims/objections  if
any, shall be deemed to have been waived
and notbinding on my clients.

SCHEDULE OF THE PROPERTY

ABOVE REFERRED TO:
Flat No. 201 admeasuring 301 sq. feet
carpet area, Flat No. 202 admeasuring
313 sq. feet carpet area and Flat No. 203
admeasuring 265 sq. feet carpet area on
the 2nd Floor of the building known as
Ram Sita Prakalp Co-operative Housing
Society Limited along with 1 (one) open
car parking space situated at Plot
bearing C.T.S. No. E/228/A & E/227 of
Village Bandra, Taluka Andheri, lying and
being at 14" A Road, Ahimsa Marg,
Khar (West), Mumbai - 400052 in
Registration District of Mumbai City &
Sub District of Mumbai Suburban.
Sd/-
MANOJ K. BHATIA, Advocate
BHATIA LAW ASSOCIATES

505, A-Wing, Rustomjee Sangam,
5th Floor, S. V. Road, Santacruz (West),

Mumbai - 400054, Maharashtra.
Landmark: Above Kotak Mahindra Bank

& Opp. Vijay Sales
Tel. Nos. : 26104447 / 4448

Mumbai: This 17th day of January 2023.

3. | Authority under which corporate debtor
is incorporated / registered

Registrar Of Companies, Mumbai -
Maharashtra

PUBLIC NOTICE

4. | Corporate Identity Number /Limited Liability
Identification Number of corporate debtor

U70102MH2011PLC212152

5. | Address of the registered office and
principal office (if any) of corporate debtor

7B 11 Happy Home CHS Ltd CTS 1195
168 Ramkr, Nehru Road, Ville Parle East
Mumbai — 400057.

12" January, 2023 (Copy of order
uploaded on 13" January, 2023)

6. | Insolvency commencement date in
respect of corporate debtor

7. | Estimated date of closure of insolvency 10" July, 2023

resolution process

Mr. Pinakin Surendra Shah
IBBI/IPA-002/IP-N00106/2017-18/10248

8. | Name and registration number of
the insolvency professional acting as
interim resolution professional

PUBLIC NOTICE

NOTICE IS HEREBY GIVEN THAT (1) MR. SHASHANK JAYBHARAT MALI, (2) MRS.
DARSHANA RAJESH MALI and (3) MRS. GEETA MANOJ MALI of Mumbai Indian
Inhabitants are negotiating to sell the property described hereinafter to my client
with marketable title free from encumbrances and with vacant possession.
DESCRIPTION OF THE PROPERTY

ALL THOSE pieces or parcels of lands or ground situate lying and being at Village
Chari, Taluka Dahanu, within the Registration District Palghar, Registration Sub
- District of Palghar, Taluka - Dahanu, District Palghar containing within the limits
of Group Gram Panchayat of Chari-Ktabi, Panchayat Samiti Dahanu and within
the limits of Zilla Parishad Thane and within the limits of Registration District
and Sub-Distrct Dahanu bearing Bhumapan Karmank 52/3 Bhumapan Karmankcha
Upvibhag 1C admeasuring area 1-31-5 Hectare, assessed at Rs.1-50 (Old Survey
No.52/1C) and bounded as follows that is to say: On and towards East by Land
of Smt. Neela Mukesh Mistry &Shri Mukesh Maganlal Mistry: On and towards
West by Land of Shri Kisan Panchalkar: On and towards North by Land of Shri
Barkya Panchalkar: On and towards South by Land of Shri Mohan Dhodi.

Any person having any claim on or to the said property or any part thereof by
way of sale, lease, lien, charge, inheritance, mortgage, exchange, gift, trust,
tenancy, possession, easement, occupancy rights or otherwise howsoever are
hereby required to make the same known in writing to the undersigned having
their Office at Flat No.303,. B-11, Silver Park, Opp. Saibaba Mandir, Mira Bhayander
Road, Mira Road (East), Thane - 401 107 with supporting documents within
fourteen days from the date of publication hereof, failing which, the sale will be

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: A”201 Siddhi Vinayak Towers, B/h
DCP Office, Next to Kataria House, off S.G.
Highway, Makaraba, Ahmedabad-380051,
Gujarat. Email: pinakincs@yahoo.com

10.| Address and e-mail to be used
for correspondence with the
interim resolution professional

Address: A/201 Siddhi Vinayak Towers, B/h
DCP Office, Next to Kataria House, off S.G.
Highway, Makaraba, Ahmedabad-380051,
Gujarat. Email: cirp.medl@gmail.com

11.| Last date for submission of claims 25" January, 2023

12.| Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained
by the interim resolution professional

Not Applicable

13.] Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14. (a) Relevant Forms and Web link:
(b) Details of authorized representatives https://ibbi.gov.infhome/download

are available at: Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement

of a corporate insolvency resolution process against the Mundara Estate Developers Limited on

12" January, 2023 (Copy of order uploaded on 13"January, 2023).

The creditors of Mundara Estate Developers Limited are hereby called upon to submit their

claims with proof on or before 25" January, 2023 to the interim resolution professional at the

address mentioned against entry No. 10.

The financial creditors shall submit their proof of claims by electronic means only. The operational

creditors, including workmen and employees, may submit the proof of claims by in person, by post

orelectronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice

of authorised representative from among the three insolvency professionals listed against entry

No.13 toactas authorised representative of the class [specify class]in Form CA

Submission of false or misleading proofs of claim shall attract penalties. Sd/-

Mr. Pinakin Surendra Shah

Interim Resolution Professional

Date: 17/01/2023 Mundara Estate Developers Limited

Place: Mumbai IBBI Reg No.: IBBI/IPA-002/IP-N00106/2017-18/10248

comy d without reference to such claim and the same, if any, will be considered
as waived.
DATED THIS 17™ DAY OF JANUARY, 2023.
Mr. Pinakin Modi (Advocates High Court,)
Flat No.303,. B-11, Silver Park,Opp. Saibaba Mandir,
Mira Bhayander Road, Mira Road (East), Thane — 401 107.

PUBLIC NOTICE

My Client intends to purchase the Premises viz: 910 (nine hundred and
ten) fully paid up shares of Re.1/- each bearing distinctive Nos. 34473 to
35383 (both inclusive) in the share capital of Himalaya House Company
Limited held under Share Certificate No.18 dated 1st March 1957, issued
by the said Company, ii) Office room bearing No. 102 in the building
known as Himalaya House admeasuring approximately 350 sq.ft. (carpet
area), situated on land bearing C.S.No. 1494 of Fort Division at 79, Palton
Road, Mumbai 400 001 in the Registration Sub-district and District of
Mumbai City & Suburbs and iii) 3640 (three thousand six hundred and
forty) fully paid up bonus shares of Re. 1/- each bearing distinctive Nos.
246288 to 249927 (both inclusive) in the share capital of Himalaya House
Company Limited held under Share Certificate No. B/0025 dated 12th March
2012, issued by the said Company from Mr. Gurucharan Singh Choudhary.

Any person claiming any right, title, interest or claim of whatsoever
nature against or in respect of the said Share Certificates and incidental
thereto the said Room or any part thereof by way of sale, exchange,
lease, leave and license, tenancy, lien, charge, inheritance, succession,
mortgage, pledge, gift, trust, encumbrances or otherwise of whatsoever
nature and such persons are hereby required to make the same known in
writing to the undersigned at 38, Lawyers Chamber, R.S. Sapre Marg,
Mumbai 400 002 within seven days from the publication hereof with all
supporting documents, failing which the transaction shall be completed
without reference to any such right, interest or claim and the same, if
any, shall be considered as waived or abandoned and not binding on my
Client and it will be presumed that no claim exists.
Dated this 17th day of January, 2023. Sd/

Mr. Pramesh Vakil
Advocate for Purchaser,
Room No.38, 2™ Floor, Lawyers Chambers,

R. S. Sapre Marg, Mumbai-400 002.

P> e
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9(1) of the security interest (Enforcement) Rules, 2002.

Zonal Stressed Asset Recovery Branch : Meher Chamber, Ground floor, Dr. Sunderlal Behl Marg,
Ballard Estate, Mumbai-400001. Phone: 022-43683807, 43683808, Email: armbom@bankofbaroda.co.in

¥é APPENDIX IV-A, Il-A [Provision to Rule 8(6) and 9(1)]
B == SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction sale notice for sale of Inmovable assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to rule 8(6) and

Notice is hereby given to the public in general and in particular to the Borrower(s} and Guarantor(s) that the below described Immovable Assets Mortgaged/ Charged to the Secured Creditors,
possession ofwhich has been taken by the Authorised Officer of Bank of Baroda, Secured Creditors, will be sold on "As is what is" and Whatever there is” and "Without recourse basis" for recovery of dues of secured
creditors in below mentioned account/s. The details of Bomower/s/ Guarantor/s/ Secured Asset/s/ Dues/ Reserve Price/ e-Auction date and time, EMD and Bid Increase Amount are mentioned below-

Chs Ltd,45-Telle Park Road, Andheri (E),|Builtup area: 595 SqFt
Mumbai-69. Encumbrance known to bank: Nil
Mr.Prakash J Shah(Director & Guarantor)

72 D, Pranik Gardens,Dhanukawadi,Mahaveer|
Nagar, Kandivali West, Mumbai-67.
Mr.ChandrakantJ Shah{Director & Guarantor}
71 D, Pranik Gardens,Dhanukawadi,Mahaveer|
Nagar, Kandivali West, Mumbai-67.

Mr.Lalit J Shah(Director & Guarantor)

501,5th Floor,Girikunj Society,07-Opp Gorai Bus|
Depo link road, Borivali (W), Mumbai-92.
Mrs.AlkaPrakash Shah(Guarantor)

72 D, Pranik Gardens,Dhanukawadi,Mahaveer|
Nagar, Kandivali West, Mumbai-67.

plus further Interest
{Cost thereon. less
recovery upto date

§r/| Name & address of Borrowers / Guarantorl | Give short description of the immovable |  TotalDues | Date& |(1)ReservePrice | Status of Property
Lot Mortgagors property with known encumbrances, Time of | (2) EMD possession | Inspection
No if any (3) Bid uctiv i| date & Time
Amount Physical) d contact details
{1 |Mis Reliance Cables and Conductors Pvt Ltd| Flat No. 72, 7th Floor, D — Wing Pranik| Total dues Rs. 2.69| 03.02.2023| 1)Rs 111.60 lakh Physical 30.01.2023
{Borrower) Gardens 'D' CHSL, Mahavir Nagar, Kandivali| Cr as on 1.10.2015| 1400 Hrs | 2)Rs 11.16 lakh Possession | 11.00 am to 1.00
Flat No 12, 3rd Floor,Shanti Sadan,Shanty Villa| West Mumbai 67 and 19.09.2015 |to 1800Hrs| 3)Rs 1.00 lakh pm.

For detailed terms and conditions of sale, please refer to the link provided in https://www.bankofbaroda.in/e-auction.htm and https://ibapi.in. MSTC Helpdesk No. 03323400020, 03323400021,
033-23400022, 033-35013220, 033- 35013221 and 033 -35013222. Also Prospective bidders may also contact the authorized officer on Tel No.022-43683806 Mobile No. 09346707062

NOTICE
L5 HDFC

WITH YOU, RIGHT THROUGH

HOUSING DEVELOPMENT FINANCE CORPORATION LIMITED
(CIN: L70100MH1977PLC019916)
Registered Office: Ramon House, H. T. Parekh Marg, 169, Backbay Reclamation, Churchgate, Mumbai 400 020.
Tel. No.: 022 6141 3900  Website: www.hdfc.com  E-mail: investorcare@hdfc.com
Corporate Office: HDFC House, H. T. Parekh Marg, 165-166, Backbay Reclamation, Churchgate, Mumbai 400 020.
Tel. No.: 022 6631 6000

NOTICE OF TRANSFER OF EQUITY SHARES TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF) AUTHORITY
This Notice is published pursuant to the provisions of Investor Education
and Protection Fund Authority (Accounting, Audit, Transfer and Refund)
Rules, 2016, as amended and various circulars issued thereto, from time to
time, by Ministry of Corporate Affairs (collectively referred to as “the Rules”).

In terms of Section 124(6) of the Companies Act, 2013 read with said
Rules, the Corporation is required to transfer such shares corresponding to
the interim dividend for the financial year 2015-16 in respect of which the
shareholder has not claimed dividend for seven consecutive years from the
said financial year to IEPF.

The Corporation in addition to various letters has, vide letter dated January
16, 2023, sent a specific communication to the concerned shareholders
whose unclaimed dividend/ shares as aforesaid are liable to be transferred
to IEPF requesting them to claim their dividend(s) on or before April 19,
2023, failing which the shares held by them shall be transferred to IEPF.

The concerned shareholders, holding shares in physical form and whose
shares are liable to be transferred to IEPF, may note that in terms of the
said Rules, the Corporation would be issuing duplicate share certificate(s)
in lieu of share certificate(s) held by them for the purpose of transferring
the said shares to IEPF and the said original share certificate(s) shall stand
automatically cancelled. In case of shares held in demat mode, the transfer
would be effected by issuance of necessary instruction to the depository to
transfer the shares directly to IEPF. The concerned shareholders are further
requested to note that all future benefits arising on such shares would also
be transferred to IEPF.

The Corporation has uploaded full details of the unclaimed dividend/ shares
due fortransferto IEPF onits website www. hdfc.com. Concerned shareholders
may verify the details of unclaimed dividend(s) and the shares liable to be
transferred to IEPF at https.//www.hdfc.com/investor-servicest#dividend.

The shareholders may claim the said unclaimed dividend/ shares from IEPF
Authority after following the procedure prescribed under the Rules. For more
details please visit, www.iepf.gov.in.

For any queries/ grievances on above matter, shareholders are requested to
contact Link Intime India Private Limited, (Registrar & Share Transfer Agent
of the Corporation), at the below mentioned address on or before April 19,
2023 being the last date for claiming the interim dividend for the financial
year 2015-16, failing which, the shares held by them in the Corporation will
be transferred to IEPF in compliance of the said Rules.
Link Intime India Private Limited
Unit: Housing Development Finance Corporation Limited
C-101, 247 Park, L.B.S. Marg
Vikhroli (West), Mumbai-400083.
Tel no: +91-022-49186151
E-mail: rnt.helpdesk@linkintime.co.in
Website: https://www.linkintime.co.in

For Housing Development Finance Corporation Limited

Form No. 03
[See Regulation-15 (1)(a))/16(3)
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1¢ Floor, MTNL Telephone Exchange Building, Sector - 30A, Vashi, Navi Mumbai- 400703.
Case No.:- OA/482/2022
Summons under sub-section (4) of section 19 of the Act, read with

sub-rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

Exh.No.: 9

UNION BANK OF INDIA V/is NARAYAN UTTAM LONDHE
To,
(1) Narayan Uttam Londhe, D/W/S/O Shop No. 2, Near D'Mart, Near Church Ghansoli,

Thane, Maharashtra - 400701.

SUMMONS
WHEREAS, OA/482/2022 was listed before Hon'ble Presiding Officer /Registrar on 21/05/2022.
WHEREAS this Hon’ble Tribunal is pleased to issue summons / notice on the said Application
under section 19(4) of the Act, (OA) filed against you for recovery of debts of Rs. 3164954.21/-
(application alone with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you. the defendants are directed
as under-

(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;

(ii) to disclose particulars of properties or assets other than properties and assets specified
by the applicant Under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application for attachment of properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course
of his business any of the assets over which security interest is created and/ or other
assets and properties specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured assets
or other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding
security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to the applicant
and to appear before Registrar on 05/04/2023 at 10:30 A. M. failing which the application shall
be heard and decided in your absence.

Given under my hand and the seal of this tribunal on this date 28.12.2022.

2

Sd/-
The Officer Authorised to issue Summons
DRT-IIl, Mumbai

FORM NO. 03
[See Regulation 15(1)(a)/16(3)]
DEBTS RECOVERY TRIBUNAL PUNE

Unit No.307 to 310, 3rd Floor, Kakade Biz Icon Building, Shivaji Nagar
Pune- 411005

(

Bank

i Sd/-

Sdi- . i Ajay Agarwal

Date: 16.01.2023 Authorised Officer Place: Mumbai Comany Sesiony

Place: Mumbai Bank of Baroda Date: January 16, 2023 res: 9005
( N\

Bandhan Regional Office: Netaji Marg, Nr. Mithakhali Six Roads,

Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

SYMBOLIC POSSESSION NOTICE

NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice to the borrower(s) on the date mentioned against the account
stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice. The borrower(s) having failed to repay the amount, notice is hereby given to
the public in general and in particular the borrower(s) that the undersigned has taken the symbolic possession of the property described herein below under Section 13(4) of the said Act
read with Rule 8 of the said Rules on the date mentioned against the account. The borrower(s) in particular and the public in general is hereby cautioned not to deal with the property and
any dealing with the property will be subject to the charge of the Bank for the amounts, interest, costs and charges thereon. The borrowers'/mortgagors' attention is invited to the
provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

Name of borrower(s), Loan
Account No.

Description of the property mortgaged (Secured Asset)

Date of Demand
Notice

O/s Amount as on date
of Demand Notice

Date of Symbolic
Possession Notice

Mr. Manojbhai
Radheshyam Jayasval
Mr. Sarita Manoj Jayasval
307/3169

Valsad, Gujarat- 396590 and bounded by:

All that piece and parcel of the immovable property situated at R.S. No. 253/1, Flat
No. 301, Maa Krupa Flats, B/s Unai Mata Mandir, Moje Village Sindhai, Unai Vansda,

North: Society Road, East: Flat No. 302, West: Society Parking, South: Flat No. 307

13.10.2022

11.01.2023 Rs.5,48,664.22

Place: Valsad
Pate: 17/01/2023

Authorised Officer
Bandhan Bank LimitecL

CASE NO.: OA/363/2021

Summons under sub-section (4) of section 19 of the Act, read with
sub-rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure)
Rules, 1993.

BANK OF INDIA
V/S
M/S MANCHAN AGENCIES PVT.LTD
To,
1) M/s Manchan Agencies Pvt Ltd, Unit No.28, 2nd Floor, Gami Industrial Park

Plot No. C-39 A, Mahape Road, MIDC, Near Pavane Weigh Bridge, Thane,
Maharashtra- 400710

Exh No. 4291

SUMMONS

WHEREAS, 0A/363/2021 was listed before Hon'ble Presiding Officer/ Registrar

on 15/09/2022.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the

said Application under section 19(4) of the Act, (OA) filed against you for

recovery of debts of Rs. 3272635/ (application along with copies of documents
etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants

are directed as under:

(i) to show cause within thirty days of the service of summons as to why relief
prayed for should not be granted;

(i) todisclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such
other assets and properties disclosed under serial number 3A of the original
application, pending hearing and disposal of the application for attachment
of properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assets over which security
interest is created and/ or other assets and properties specified or disclosed
under serial number 3A of the original application without the prior approval
ofthe Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with the
bank orfinancial institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to

the applicant and to appear before Registrar on 10/02/2023 at 10:30A.M. failing

which the application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this Date : 18/10/2022

Signature of the Officer Authorised to issue summons

O

Note :Strike out whichever is not applicable.

Sd/-
Registrar
Debts Recovery Tribunal, Pune
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